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BEFORE THE NATIONAL GREEN TRIBUNALPRINCIPAL BENCH, NEW DELHI
Original Application No. 676/2024

In the matter of:

Sahil ....Applicant

Versus

Central Pollution Control Board & Apr. Respondent(s)

Compliance Affidavit on Behalf of the Applicant Pursuant to the er Date

23.07.2024

MOST RESPECFULLY SHOWETH:

I, Sahil,S/o Sh. Krishan Kumar, R/o H. No. 736 Village Banker, Narela, New Delhi -
110040, applicant in the OA No. 676/2024, do hereby solemnly affirm and state as under: -

1. That it is respectfully submitted that this compliance affidavit is filed in response to the
Hon'ble Tribunal's order dated 23.07.2024. The applicant wishes to clarify that the
original petition mainly addressed the respondents' actions and omissions, particularly
those of the Central Pollution Control Board (CPCB), in failing to effectively implement
the Plastic Waste Management Rules, 2016 (PWM Rules, 2016). The focus was
specifically on the use of plastic for packaging products such as pan masala, gutkha, and
tobacco, which leads to environmental pollution. The purpose of this application is to
emphasize that the central issue was not the conduct of the violators, but rather the
respondents' duty to enforce these regulations effectively.

2. That it is respectfully submitted the applicant submits the following table of annexures,
which provides additional documentation not annexed in the original application:

SL. No. Para numbers of OA Annexures ﬂ]
L 9 1

2 "o e ]
3, I B ]
n . |
S Jm— ——
e [ii4 s ]
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W;;,;,Hb;oﬁ A Annexures ]
7. 12 7 B
8. 14 9

9. 15 10

10. 16 11 (Colly)

11 17 12 (Colly)

12 13 13 (Colly)

13 i B | 14

3. That the applicant respectfully submits that the petition's main focus was to hold the

respondents accountable for their duties under the PWM Rules, 2016. The applicant did
not seek to implead individual violators as parties to this original application because the
central issue was the failure of the regulatory agencies i.e., CPCB and the State Pollution
Control Boards (SPCBs) to enforce the PWM Rules, 2016 effectively. The violators'

actions are a consequence of this failure, and thus, the respondents are solely
for ensuring compliance,

responsible

. That, at the outset, it is most respectfully submitted that Original Application No. 676 of

2024 was filed by the applicant to highlight the inaction of regulatory authorities, namely
the Central Pollution Control Board (CPCB) and State Pollution Control Boards (SPCBs),
in enforcing Rule 4(f) of the Plastic Waste Management Rules, 2016. This rule states that
"sachets using plastic material shall not be used for storing, packing, or selling gutkha,
tobacco. and pan masala." Due to the non-implementation of this rule, many
manufacturers continue to use plastic sachets for these purposes. However, the CPCB is
vested with powers under Section 5 of the Environment Protection Act, 1986, which
authorizes it to issue written directions to any person, officer, or authority, who are then
bound to comply. These directions may include (a) the closure, prohibition, or regulation

of any industry, operation, or process; or (b) the stoppage or regulation of the supply of
electricity, water, or any other service.

Background:

. That the Plastic Waste (Management and Handling) Rules, 2011, imrodueed by the

Government of India on February 4, 201 1, laid the foundation for managing plastic waste

in thy. However, a review in 2015 aimed to enhance thése regulations by
\MNISSio

bg'\waste minimization, source segregation, and recycling. The review also

rce the polluter-pays principle to ensure sustainable waste management.



The subsequent Plastic Waste Management Rules, 2016, enacteq on March 18, 2016,
introduced stricter measures, including the prohibition of plastic sachets for gutkha,
tobacco, and pan masala due to their non-recyclable nature. Despite these regulations,
enforcement has faced challenges, particularly from the Central Pollution Control Board
(CPCB) and various State Pollution Control Boards (SPCBs).

_ That in 2017, the CPCB highlighted the failure of states and union territories to
implement the Plastic Waste Management Rules, 2016, adequately. The CPCB's
application to the National Green Tribunal (NGT) underscored the ongoing misuse of
plastic packaging by gutkha and pan masala manufacturers, contrary to the established
rules. Although the CPCB is empowered under Section 5 of the Environment Protection
Act, 1986, to issue directives and regulate industries, its actions have been limited.

. That it is most respectfully submitted that the information concerning the directions
issued by the Central Pollution Control Board (CPCB) as mentioned in the following
paragraph, which suggests that the respondent's actions have been eye - wash and
incomplete, has been obtained directly from the respondent's own website.

_ That in December 2020, the CPCB issued show cause notices to 43 manufacturers,
including well-known brands like K.G. PAN Products Pvt. Ltd., M/s Raj Tobacco Works,
and M/s Pan Bahar Products Pvt. Ltd., following inspections that revealed the presence of
plastic in their products. Against the large number numbers gutkha & tobacco
manufacturer in the country only a limited number of units were inspected, raising
concems about the comprehensiveness of the CPCB's actions.

" The ineffective enforcement of the Plastic Waste Management Rules, 2016, has been
further exacerbated by the lack of compliance from State Pollution Control Boards
(SPCBs) and other regulatory bodies. Despite the directives from the National Green
Tribunal (NGT) and orders from the Central Pollution Control Board (CPCB), there has
been inadequate action against violators, leading to continued environmental degradation
and public health risks. The limited efforts in sampling and inspection, along with
insufficient penalties and unclear follow-up measures, underscore a systemic issue in
addressing plastic waste management. Additionally, the following is a list of 31 gutkha
and pan masala manufacturers to whom only show cause notices or confirmed directions
for closure and environmental compensation have been issued, as gathered from the
CPCB website:

102



103

| S.No.

Name of industry

K.G. PAN Products Pvt. Ltd, AL - 11, SEC — 13, GIDA, Sahjanwa, Gorakhpur — 273209

o, Raj Tobacco Works 1308
Udyog Kendra 2, Plot No. 19, Ecotech-3, Greater Noida, Gautam Buddha Nagar, UP- 20

M/s. Simla Deluxe Pan Flavour, NivasKheraAishbagh, Lucknow-226004, Uttar Pradesh

12’41?01;811 products Unit 02 Bhoomi no. 304 gram Nagheta, Bahar Nagar PalikamHardoi UP-
1

WAST Industries, GIDA, Sahjanwa, Gorakhpur 273209

M/s. Pan Bahar Products P+vt. Ltd. Plot No, 20, FF, Industrial Najafgarh Road, ShivajiMarg,
DELII West Delhi DL 110015

Kaipan Pan products Pvt. Ltd. 12/1 sector D Industrial area, Govindpura Bhopal MP- 46202

.‘519"." o]

M/s. Kamal Kishore JardsBhandar, AgresenChowk, Harda, MP -461331

M’s. Noor KaGul 167/3 BKP-Kalyani Exp. Way, Madral, Kankinara, North 24 Pgs, Kolkata,
WB-743126

10.

M/s Dhariwal Industries Ltd. At: Fajalpur, NH-8, (PO) Rayka,Distt. Vadodara — 391340

11.

M’s. Rishab Tobacco Pvt. Ltd. Changodar, Sanand, Ahmedabad, Gujarat-382210

12

M/s Madhu Fragrance Pvt. Ltd., S.No.487, TajpurR cad,Changodar Taluk Sanand, Dist.
Ahmedabad, Gujarat

13.

M/s. PrabhuAastha Enterprises(P), Ltd, Unit - B, 123/779, Fazalganj, Kanpur-208012, Uttar
Pradesh

14.

Mirage Products Pvt Ltd, Mirage Campus Nathdwara, 313301 Rajsthan India

15.

M/S UNICORN PACKAGING LLP
19 A Swastik Industrial Estate, Village Sari, Tal. Sanand,
District Ahmedabad Gujarat Pin 382213

16.

M/S BAGIIBAN PACKAGING LLP
19 B, Swastik Industrial Estatc, Village Sari, Tal. Sanand,
District Ahmedabad Gujarat Pin 382213

17.

Ghodawatfreshner LLP Dharwad, Kamataka 580028

.‘ 18.

M/s. Ghodawat Packers
Kotagondhunsi Village, Adargunchi Post Hubli Taluk, Dharwad District, Karnataka — 580028

19.

AMP Pan Products Pvt. Ltd.
1679/80, Jabrauli, Mohanlalganj, Lucknow, U.P - 221716

20.

M/s. Trimurti Fragrances Pvt.Ltd.
133/231-A,Transport Nagar, Kanpur U.P. 208023

21.

M/s. Trimurti Fragrances Pvt.Ltd.
133/233, 234 & 235, Transport Nagar Kanpur U.P. 208023

22,

M/S. Som Global Pan Masala Pvt. Ltd. Plot No.-123 Block-C Narainalnd Area Ph-1 New Delhi
New Delhi 110028 In

| 23 f

ﬁ Packaging Pwt. Ltd.
o No. 2 Megala Halli Road, BammenahalliPanchayath, Chitradurga Kamataka — 575520

IERETREY)

P

~ «

§>’V SG pan industries private Itd.
Kbha EJ\{O 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26 Village Jhundpur, ‘l'ehsil rai, Sonipat -

! m(

5.

M/Z\((;T Products Survey-No. 269/P, 212 P/P2, Xcelon Industrial Park-2, Village
charvadiVasna, Satiand, Ahmedabad- 382213

R & J‘26 " M/scMaaVindhyavasini Tobacco Pvt Ltd, 133/173 , Transport Nagar Kanpur UP 208023




SiNo;

28.

27. |

7 Kothari Products (Pan Parag) —

Name of industry

M/s. 8 A Aromatics (P) Ltd. Lane no Right 6, Gate No. 1, Jalan Industrial Commios Wemin |
Banihara, Jangalpur, Howrah — 711 411, Complex, Mouja-

Factory Nos. 6 & 7 Industrial Estate Fazalganj, Kapil Road, Kanpur

29. | M/s. RK. Products CO. (Unit-I), Plot No. 35 & 36 Industrial Estate,Naubad, Bidar — 585402,
Kamataka >

30. | Kaipai Pouches Pvt. Ltd., B1/1 Amuasi, Industrial Area, Nadargan), Lucknow,U.P.— 226008

31. | M/s Kay Flavours Pvt. Ltd.(kamlapasand) B-2, Amausi Industrial Area

Naderganj, Lucknow, Uttar Pradesh-226008

10. Key Points from the Petition:

o Ineffective Enforcement: The CPCB and SPCBs have failed to enforce the PWM
Rules, 2016, particularly regarding the prohibition of plastic sachets for packaging
gutkha, pan masala, and tobacco products. This failure has led to continued
environmental degradation and public health hazards.

o Inadequate Sampling and Inspection: The limited sampling and inspection
conducted by the CPCB indicate a lack of comprehensive enforcement efforts.

o Limited Scope of Action: Despite having extensive powers under the
Environment Protection Act, 1986, the CPCB's actions have been limited to
issuing show-cause notices without substantial follow-up.

o Lack of Compliance by SPCBs: Many SPCBs have demonstrated disregard for
the NGT's directives, further exacerbating the issue of non-compliance.

o Ineffective Penalties and Compensation Measures: The penalties imposed on

violators lack clarity and effectiveness, raising questions about their enforcement.

11. That, from the above, it is evident that role played by both the CPCB and the State
Pollution Control Boards (SPCBs)/ UTs is ineffective in implementing the Plastic Waste

Management (PWM) Rules 2016, particularly concerning the prohibition of plastic
sachets in gutkha, masala, and tobacco packaging.
12. That, the ineffective actions of both the CPCB and SPCBs in implementing the PWM

Rules 2016 have allowed for continued environmental degradation and public health

hazards due to the improper management of plastic waste in the packaging of
gutkha, pan masala, and tobacco products.

PRAYER:

In light of the\abn e applicant respectfully prays for the following reliefs:
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a)

b)

c)

d)

e)

Include this application and its annexures as a part of the Original Application:
Please incorporate this compliance application and the attached annexures into the
Original Application (OA) as integral parts of the case.

Direct the CPCB and SPCBs to take comprehensive and effective enforcement
actions: Conduct thorough inspections and ensure compliance with the PWM Rules,
2016.

Impose stringent penalties and compensation: Establish uniform yardsticks for
penalties and ensure that violators transition to environmentally friendly packaging
alternatives.

Ensure compliance and accountability: Mandate regular reporting and monitoring
by the CPCB and SPCBs, holding them accountable for any lapses.

Promote public awareness and participation: Initiate public education campaigns
and establish a public reporting mechanism.

Judicial oversight: Continue judicial oversight over the implementation of relief
measures and schedule regular review hearings.

Any other action as the Hon'ble Tribunal deems fit and proper in the interest of

justice. é ‘ﬁ

DEPONENT
° 'l ‘l\\j\; L\]?A

L, the above named deponent do hereby verify that the contents of the above affidavit are true
and correct, no part of it is false and nothing material has been concealed there from.

Verified at New Delhi on this 07® day of August, 2024,
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SPEED-POST | E-MAIL
F.No.B-11011/UPC-I/PWM (Direction)/2021 [SSEMM ~ S\ L Date:  03.02.2021

To,
1. M/s VST Industries 2.  M/s Gadfrey Phillips,
P. O. Box No. 1804 49, Community Centre, New
Azamabad, Hyderabad Friends Colony,
Telangana- 500020 New Dethi, Delhl 110025

3. M/s Indian Tabacco Company Pwvt. Ltd
Virginia House,
37, Jawaharlal Nehru Road,
Kolkata, West Bengal- 700071

Sub:- ENVIRONMENTAL COMPENSATION UNDER SECTION 5 OF THE
ENVIRONMENT (PROTECTION) ACT, 1986 FOR MNON-COMPLIANCE OF
PLASTIC WASTE MANAGEMENT RULES, 2016

WHEREAS in exercise of Powers under Section 6, 8 anc 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Farest & Climale Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R 320(E)
dated March 18, 2016; and

WHEREAS CPCB had Issued the following directions vide letter dated October
22, 2020 under Sec 5 of Environment (Protection) Act, 1926 for enforcement of
provisions of Plaslic Waste Management (PWM) Rules for storing, packing or selling
cigarette and tohacco in all lorms;

() Why action including levying Environmental Compensation and [ or closure
of ciparette manufacturing operations should nol be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide representation dated December 14, 2020 M/s VST Industties
Limited has claimed that Clgareites are not covered in clause 4 (1) and (1) of PWM Rules,
20167 and I

WHEREAS, representation submitted by M/sVST Industries Limited was
considered by CPCB and it has bean observed that as per PW of Rules 4(f) and 4()
usage of Plastic in any form is prohibited for packaging of tobaceo in any form, which
includas Cigarettes; and

WHEREAS in compliance of NGT Directions dated Sep 10, 2020 in OA
247/2017, CPCB finalized the Guidelines lor levying Enviromment Compensalion for

vialation of PWM Rules; and
Conti),.2

‘et v gl s TR, TRt 110032
Parivesh Bhawan, Easi Arjun Ndl]ﬂr Dalhl- 110032
ZTHM/ Tl + 43102030, 22305700, FTAEZWebsite © wrw.cpebinic.in |
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121

_ WHEREAS continual usage af Plastic for packaging of cigareties is in violation of
PWM Rules: and

NOW THEREFORE, in view ol above and in exercise of the powers vestad to
Chairman, Central Pollution Control Board (CPGB) under Section & of the Environmient
(Protection) Act, 1986, the following direclions are proposed lo be Issued to your Unit:

a) The unit shall pay Rs. 5,00,00,000/- (Five Crores Rupees Only) as Interim
Environmenial Compensation charges to CPCB for violation of PWM Rules.

b) Unit shall submit a time bound action plan within 30 days to shift to
ernvironmenial friendly alternativas for packaging of cigarettes.

You are hereby given an opportutity lo respond within 15 days of Issue of this
direction, falling 'which CPCB shall be constrained to |ssue the above directions withaut
giving any further hotice in accordance with provisions of EPA, 1086.

{ .
> LS
NS

" (Shiv Das Meena)
Chairman

Copy to:

1. Joint Secretary (CP Division) : For kind information
Ministry of Environment, Forests & Climate Change, please
Indira Paryavaran Bhawan, Jor Badh Hoad New
Delhi, 110003

j/lnc:harg& IT Division, GPCB : For uploading on
CPCB webslte

—fee F‘r‘/‘!}

(Prashaht Gargava)
Member Secretary
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E-No. B-11011/UPC I/PWM/ 2020-21 | S5G8 ~ | S4R 05 February, 2021
To,
Gulkha/Pan Masala Manufacturers (As per list)

Sube- Direclions under Sec 5 of Environment (Protec.ion Act, 1986 for
enforcement of provisions of Plastic Waslte Managemant (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobecco products in all
forme.

WHEREAS in exercise of Powers under Saclion 6, 8 and 20 o (he Environment
(Prolection) Acl, 1986, Minislry of Enviranme it Foregt & Climals Change (MoEF&GC)
has nolified Plastic Waste Management (PWN) Rules vide Notific oo No. GLS.R 320(E)
daled March 18, 2016

WHEREAS Under Rule 4(() of FWM Aules 2016 - Saihets using piastic matardal shall nol
be usid for storing, packing or selling autkha, whaces and pan masata inall fonms;

WHEREAS Undar Rule 4 (i) of FWM Rules 2010 Plastic materizl, In any o ineliding
Viryl Acatale - Malale Acid - Vingl Chloride Copolymer, shall not bo uged in any packago
for packaging qulkha, pan masak and lobacoo in all formes:

WHEREAS [ view of above, gutkha/pan masala manufaeturers are prohibited fron
usare of plastics i any form in packading of their products;

WHEREAS Undar Rule 9 (1) of PWM Rules 20115 - The producars:. withina penad of six
maoriths from the date of publication of these ules, shall work ou motalitles [or waslo
wollecticn systen based on Extonded Producers Besponglbilily and imvolving Stale Urban
Levoloprent  Departments,  elther individuslly ar  collectively  through their own
eigtnbution chiannal or through the local body coneamied,

WHEREAS Under Rule 9 (2) ol PWM Rules 2010 - Primary respan2ibility for collechon of
ustd mulli-layerad plagtic sachet or pouchas o packaging is of Predutars, Imperders and
Grand Owniors who iritreduee the products in the market. T'hag.r neea oy agiablish a systam
for collocting back the plastic waste genaraied due o their products. This plan ol
collection 1o be submitted 1o the State Pollution Control Boards whil applylng for Consent
o Eslabliah or Oporate o Renewal of the consent, The Brand Qumers whioss consen
Has been renowed bofore the notification of hese rules shall submi sty plan within one
yesas o the date of notification of these rules 2 Limplemegal witlilo b years thareal e,

1RO T o I 2 i e L e B R e
Paviveah Bhoswan, EampAjie Madar, Dethl- i 2
ELaTl I‘f Tl s AATOMEG, 220574 TR WSl | wy-a caeh nic.n
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WHEREAS Plastic wi ste management rule -« were holifled i 2016, wheiein the use ol
Mastics is prohibited fon packaging of tebacao products i all forms, however, plastic is
stilt heing used by your ndustey in packaging of gutkhalpan masala;

WHEREAS usage of | aslic for packaging o gutkhalpan masala is In viotation Plastic
Wasle Management Rillzs, 2076!

WHEREAS collection & zhamnelization of suc: plastic packaging lor recyeling is difficult
owing (o the small size of the packaging and the same are found Wlered on streets.
dumped mwater hodies =lc, posing a grave 1 2at fo the environment: and

WHEREAS, in complian w of NGT Direction  dated Sep 10, 2020 in O.A 247/2017,
CRCH framad the Guide 1es for leviing Envirenment Compensation far violation of PUWM
Rules; and

NOW THEREFORE In vi=w of abave and in & =roise of powers vested under Seclion 5
of EFA, Upit is hereby directed (o Show cause as o why action ineluding fevying
Environmental Compens “lion and / or elosur: of gulkhalpan masala manufacturing
aperalions shoulkl nol be aken against the unit or violation of PWM Rules

Unitis heteby given an o orlunity to submil its | sply with 15 days from issuance of these
directions, falling which a; oropriale action will b s taken agamst it under (he provision of

Environmental (Pmtt'chon Act, 1956, j i e
| (SHIV Das Meend)
[ Chairman fyy
~ ==

Criopy o
1. The Joint Secreta o (CP Division)
Ministry of Environment, Forests & Clivate Change
Jinelivs Paryavaran Fawan,
dor Bagh Road,
Neaw Dalhi -110003

\.2./1110 harge, IT Divisic .{"v’"‘;
(Prashant Gargava)
Member Secretary/-)

e —
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List of Gutkha Pan masala samples

S. Name of Unit - Manufacturer o
No.
1: Raj Samrat M/s. Raj Darbar Group Pyt. Lid.
Pan Masala IKHASHA NO. 31/22 VILLAGE -ZINDPUR, G.T.
o _ KARNAL ROAD DELHI North Wast DL 110036 IN
2. Dilbagh M/s. Som Global Pan Masala Pvi. Ltd.
PLOT NO.-123,BLOCK-C NARAINA IND.AREA PH-1
) NEW DELHI New Dell DL 110028 IN
3. Shikhar M/s. Trimurti Fragrance Pvt, Ud.
133/281-£ TRANSPORT NAGAR KANPUR KANPUR
Kanpur UP 208023 IN
4. Vimal Pan Mis. Vishnu Aromatics Ltd.
Masala 61 TO V214 LIWASPUR, BAHALGARH RAI
_ ~ Sonepat HR 131021 IN o
5. Madhu M/s. Maa Vindhyavasini Tobacco Pyt Lid,
133/134, TRANSPORT NAGAR KANPUR UP 208023
IN
6. FPan Bahar /s, Pan Bahar Prodicts Pyt Ltd.
Plot No. 20, FF, Industrial Najafgarh Hoad, Shivaji
— Mzatg, DELHI' West Delhl DL 110015 IN
(£ Chaini /s Harsh Infinity Flavour Pyt Lid.
KH.ND.37/23 1ST FLOOF GALI NO-4 AND
SAFIAEAD ROAD SANJAY COLONY NARELA
LANDMARK NEAR NANDIMAL SCHOOL DELHI
Naorth Delhi DL 110040 1N
8. Double Black Kay tabacco works pyt. Ltd.
5-A, DDA FLATS MANSARCVER PARK, NEAR
GOVT. SCHOOL DELHI North East DL 110032 IN
9., | Kamal Kishore | M/s. Kamal Kishore Jards Bhandar, Agresen Chowk,
Tobacco Harda, MP -461331
10. Kaka M/s. Mahalakshmi Devi Flavours Pyvi Lid
108/40 SANDHI NAGAR KANPUR UP 208012
11. Guru M/s. ALK.Pan products
Govindpura Industrial area, Bhopal MP, PIN 462023
12. Kishare M/s. P.K.Pan products
Unit 02 Bhoomi no. 304 gram Nagheta, Bahar Nagar
Palika Hardoi UP-241001
13. V-1 M/s. Vishnu Tabacco

Plot No. 24 and 25A, Udyog Kandra 2, Ecatech 1],
Greater Noida, Uttay Praidesh 201306
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S. | Name of Unit Manufacturer
No.
14. | XP'Chewing M/s. Ruchi flavours LLP, unit [ Al & PO Dashrath
Tobacco District Vadodara-390011
15. | M-1Scented | M/s. Rishab Tobacco Pvi. Ltd. Changodar, Sanand,
Tobacco Anmedabad, Gujarat-382210
16. | V-1Tobacco | M/s. VCT Products Survey Mumberd27 Piot Mo 12
Moralya Ahmedabad- 382213
17. Pan Vilas | Godirey Phillips India Lid (G) B-19 UPSIDC Industrial
Premium Pan Area Site |l Meerul Road Ghaziabad UP 201001
Masale
18, Mirage ‘Mirage Products Pvt Lid, Mirage Campus Nathdwara,
Swadeshi 313301 Rajsthan India
Tobacco
19. | Mahak Pan M/s. Madhu Fragrances Pul. Lid. ]
Masala WZ-38,FI[1ST FLOOR, OFFICE NO 4 LAMBA
COMPLEX,
JWALAHER! MKT PASCHIM VIHAR West Delhi DL
110063
" 20. | Superjem - siddhu packaging Pvt Itd. |
iKhatha No. 2 Megala Halli Road, Bammenahalli
e B Panchayz'h, Chitradurga Karnalaka - 575520
21 Star 555 Ghodawal freshner LLP
Dharwad, Karnataka 580028
22, | Shanti Strong S8R Flavours Pvt Ltd,
A-63 Second Floor G T Kamal Road, Industrial Area
_Dalhl North West DL 110033 _|
23. | Silver Lina, | M/s. Kaipal Pouches Pvi, Lid., B1/1, Amausi Industrial
Area, Maderganj, Lucknow Lucknow UP 226008
24, | ZX Heritage AFT Tobacco (P) Ltd, Rama Road, Dalhi - 110015
25, | Black label Keipan Pan products P, Lid.
12/1 sector D industrial arga, Govindpura Bhopal MP-
462023
26, | Shudh Plus, K.G. PAN Froducts Pvi. Lid, AL — 11, SEC — 13,
Pan Masala GIDA, Sahjanwa, Gorakhpur - 273209

27. | SNK, Chewing

Tobacon

Mis. AL J. Sugandhi Pvt. Lid. Panki Site- 1, Kanpur-
208022




13

S. | Name of Unit Manufacturer
No.
58, | Shikhar Kesar, | M/s. Shikhar Kesar Plot NO '4, 15 A, Transpart Nagar,
Chewing Kanpur,, Uttar Pradesh-208023
Tobacco
29. | S Zarda, M/s. Style Fnterprises, Pvt. Lid Pramises No, 20, First
Chewing Floor, SOM Plaza, 8/226, Arya Nagar, Kanpur UP
Tobacco 208002
30. S Plus, WAST Industries, GIDA, Sahjanwa, Gorakhpur -
Chewing 273209
Tobacco
31. | Dabang 2, Pan I/s. AMP Pan Produtts Py, Lid.,
Masala Ramnagar, Alambah, Lucknow - 226005
32. | Kayam, Pan \WI/s, Simla Deluxe Pan Flavouy
Masala NivasKhearaAistioagh,
Lucknow-226004, Uttar Pradesh
33. | R.K. Royal, M/s. R.K. Producis CO.
Pan NMasala (Unit-11), Plot No. 35 & 36 Industrial Eslate,
Naubad, Bidar — 585402, Karnalaka
34. | Sir Royal, Pan | M/s PrabhuAasiha Enterprises(P), Ltd
Masala (Sir Unit — B, 123/779, Fazalgan|,
Gold) Kanpur-208012, Uttar Pradesh
35. | KesarSilver, | M/s. Kesar Silver, Pan Masala
Pan Masala DAY & CO. TP Magar,
Itanpur — 208023, WUtar Pradesh
36. | Musafir, M4 M/s Rajat Food Products,
Near Navgyat College,
Delhi — 110081,
37. | Noor KaGul M/s. Noor KaGul =
167/3 BKP-Kalyanl Exp. Way, Madral, Kankinara,
| North 24 Pgs, Kolkata, WB-743126
38, Tarang M/s. Tarang Pharma
14-A, 14-B, 15 Biswakarma MNagar,
Indore, Madhya Pradesh-452009
39. | DRB, BHR AFT Tobeceo (P) Lid, Rama Road, Delhl - 110015
40, SNT — 1 M/s. S A Aromatics (P) Ltd.
Lane rio Right 6, Gale No. 1, Jalan Industrial
Complex,
Mouja- Banihara, Jangalpur, Howrah — 711 411
41, | Karam Chand M/s Ashish Enterorises

Premium Pan
Masala

Krishn: Colony hear Kalari ward humber 51,
Sikandar kampoo lashkar

Gualior, Madhya Pradesh - 474001
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CDED MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
F-No. B-11011/UPC II/IPWM/ 2020-21 October 2, 2021
To,

The Member Secretary
(As per list)

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco products
in all forms.

WHEREAS in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change
(MoEF&CC) has notified Plastic Waste Management (PWM) Rules vide Notification
no. G.S.R 320(E) dated March 18, 2016; and

WHEREAS Under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material
shall not be used for storing, packing or selling gutkha, tobacco and pan masala in
all forms; and

WHEREAS Under Rule 4 (i) of PWM Rules 2016~ Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used
in any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS In view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala were collected during market survey
having manufacturing units in States/UTs (List enclosed) and it was observed that
plastic was used in packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued
concerned industries vide as to why action including levying Environmental
Compensation and / or closure of gutkha/pan masala manufacturing operations
should not be taken against the unit for violation of PWM Rules; and

WHEREAS the fact that the samples were collected from the field was contested by
most of the units citing legal procedural requirements for sample collection.

WHEREAS CPCB visited the site on July 06, 2021 and these industries could not
be inspected as it was non-operational/had discontinued operations/ address could
not be located (details enclosed)

WHEREAS usage of plastic for packaging of gutkha/pan masala is in violation
Plastic Waste Management Rules, 2016; and

Contd...

‘gfErer g’ el ST TR, fRewl-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
?‘ﬂﬂ'ﬂ/ Tel : 43102030, 22305792, ’q)’W'ifE/Website : www.cpcb.nic.in
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NOW THEREFORE In view of above and in exercise of powers vested under
Section 5 of EPA, the following directions are issued to your office:
(i) To revoke consents, if any, issued to these units

(if) To locate these units and ensure their closure

You are required comply with above Directions and submit action taken report by
October 25, 2021 to this office.

[

F&ﬁ lm.% Lb:b
(Tanmay Kumar)
Chairman
Copy to:
1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi — 110003
2. Incharge, IT Division w‘jg\}tﬁ
(Prashant Gargava)

Member Secretary

ol

114’
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List of units
S.No. | Name of Industry alloted industry inspected | Name of state

1. | M/s. Raj Darbar Group Pvt. Ltd. Khasra No. Unit discontinued Delhi
31/22 Village -Zindpur, G.T. Karnal Road
North West Delhi 110036

2. | M/s Rajat Food Products, Near Navgyat Unit discontinued Dethi
College, Delhi — 110081,

3. | M/s. AFT Tobacco (P) Ltd, Rama Road, Delhi | unit closed during Delhi
- 110015 inspection

4. | M/s. Harsh Infinity Flavour Pvt. Ltd.: Behind Unit discontinued Haryana
RT export Piyahri, Maniyari, Narela road,

Kundali, Sonepat, Haryana v »

5. | M/s Ashish Enterprises Krishna Colony near | unit closed during Madhya
Kalari ward number 51, inspection Pradesh
Sikandarkampoolashkar, Gwalior, Madhya
Pradesh - 474001

6. | M/s. Day & Company unit closed during Uttar Pradesh
Kesar Silver, Pan Masala DAY & CO., inspection
133/157, Rattu Purwa TP Nagar, Kanpur -

208023, Uttar Pradesh

7. | M/s. Ruchiflavours LLP, unit Il At & PO unit closed during Gujrat
M/s Ruchi Flavours LLP, Unit-| inspection
(Formerly Pan Parag India Limited)

Plot No. 958, B, and 602
At+PO: Dasrath, Tal. Vad, Dist:
Vadodara391740

8. | A. J. Sugandhi Pvt. Ltd., Panki Site- 1, unit closed during Uttar Pradesh
Kanpur-208022 inspection

9. | SSR FlavoursPvt Ltd. A-63, Second Floor, wrong address Delhi
GT Karnal Road Industrial Area Delhi, North
West -110033

10.{ M/s. Mahalakshmi Devi Flavours Pvt Ltd wrong address Uttar Pradesh
108/49 Gandhi Nagar Kanpur Up 208012 (i)

M/s.

11.| STYLE Enterprises, Pvt. Ltd., Premises wrong address Uttar Pradesh
No0.20 Flisrt floor, SGM Plaza, 8/226, Arya
Nagar, Kanpur U.P. 208002

12.| Kay tabacco works pvt. Ltd. 5-A, Dda Flats wrong address Delhi
Mansarover Park, Near Govt. School Delhi
North East DI 110032 In

13.] Pan Parag, Pan Masala & Gutkha Division: wrong address Uttar Pradesh
A-111 Sector IV Noida

14.| M/s. A.K.Pan products Govindpura Industrial | wrong address Madhya
area, Bhopal MP, PIN 462023 ' Pradesh

41
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S. No. State/UT

1. | The Member Secretary
Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10- A
Gandhinagar — 382 043

2. | The Member Secretary
Haryana State Pollution Control Board
C-11, Sector-6. Panchkula,
Haryana - 134109,

3. | The Member Secretary
Madhya Pradesh Pollution Control Board
Parayavaran Parisar, E-5, Arera Colony
Bhopal — 462 016, Madhya Pradesh

4. | The Member Secretary
Uttar Pradesh Pollution Control Board
Building.No. TC-12V Vibhuti Khand,
Gomti Nagar Lucknow-226 010

5. | The Member Secretary
Delhi Pollution Control Committee
4" floor, ISBT Building, Kashmiri Gate,
Delhi — 110006
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MIRTRY GF EMVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

F-No. B-11011/UPC [I/PWNY/ 2020-21 22 October . , 2021

To,
Gutkha/Pan Masala Manufacturers (As per list)

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco
products in all forms.

WHEREAS in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change
(MoEF&CC) has notified Plastic Waste Management (PWM) Rules vide Notification
no. G.S.R 320(E) dated March 18, 2016; and

WHEREAS Under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material
shall not be used for storing, packing or selling gutkha, tobacco and pan masala in
all forms; and

WHEREAS Under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chioride Copolymer, shall not be used
in any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS In view of above, gutkha/pan masala manufacturers are prohibited
from usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used
in packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued to your
industry vide as to why action including levying Environmental Compensation and /
or closure of gutkha/pan masala manufacturing operations should not be taken
against the unit for violation of PWM Rules; and :

WHEREAS vide letter dated...... (the unit’s response)

WHEREAS your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and
tested by CPCB; and

WHEREAS the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry: and

WHEREAS Plastic waste management rules were notified in 20186, wherein the use
of plastics is prohibited for packaging of tobacco products in all forms, however,
plastic is still being used by your industry in packaging of gutkha/pan masala; and
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WHEREAS usage of plastic for packaging of gutkha/pan masala is in violation
Plastic Waste Management Rules, 2016; and

WHEREAS in compliance of NGT Directions dated Sep 10, 2020 in O.A. 247/2017,
CPCB framed the Guidelines for levying Environment Compensation(EC) for
violation of PWM Rules; and

WHEREAS Hon’ble NGT directions vide order dated 08.01.2021 on the matter ,
directed that EC and penal action regime proposed by the CPCB may be duly
implemented by the CPCB, State PCBs/PCCs, State Level Monitoring Committees
and all other concerned authorities; and

WHEREAS as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS as per the information collected by the inspecting
officials, approx. ...... tonnes/year of plastic has been used for packaging of
plastic since 2016, (year of inception)

NOW THEREFORE In view of above and in exercise of powers vested under
Section 5 of EPA, the following directions are issued to your industry:

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC ofRs,.... with  CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, {P Extension Branch,
Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay, simple interest
@12% shall be levied for the delay period (delay period shall be calculated
after 15 days of issues of this direction fill the date of EC deposited by the
unit). The unit shall provide details of the EC amount deposited to CPCB within
15 days from the date of receipt of the direction The EC deposited in the CPCB
account will be spent by CPCB as per EC utilization policy as approved by
Hon’ble NGT. ‘

You are required comply with above Directions and submit compliance report within
15 days of issue of this Directions, failing which CPCB shall be constrained to take
action as deemed fit under Section 5 of EPA

(Tanmay Kumar) g
Chairman °
Copy to:
1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi -110003

’|12 33
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2. The Member Secretary ( concerned SPCB): To ensure compliance of
Directions

3. Incharge, IT Division m@@y‘é

e B
(Prashant Gargava)
Member Secretary

ofC
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List of Gutkha/Pan Masala Manufacturers

S.No.

Name of industry

M/s. Trimurti Fragrances Pvt.Ltd.
133/231-A, Transport Nagar, Kanpur U.P. 208023

M/s. MaaVindhyavasini Tobacco Pvt Ltd. 133/173, Transport Nagar Kanpur
UP 208023 /

M/s. Vishnu Tobacco Plot No. 24 and 25A, Udyog Kendra 2, Ecotech Il
Greater Noida, Uttar Pradesh 201306

Unit inspected (current address):

*| M/s. Raj Tobacco Works

Udyog Kendra 2, Plot No. 19, Ecotech-3, Greater Noida, Gautam Buddha
Nagar, UP- 201308

Pan Parag India Ltd. (Kothari Products)
Factory Nos. 6 & 7 Industrial Estate Fazalganj, Kapil Road, Kanpur

Kaipai Pouches Pvt. Ltd., B1/1 Amuasi, Industrial Area, Nadarganj,
Lucknow,U.P.—~ 226008

M/s Kay Flavours Pvt. Ltd.(kamlapasand)
B-2, Amausi Industrial Area

Naderganj, Lucknow,

Uttar Pradesh-226008

M/s. Pan Bahar Products Pvt. Ltd. Plot No. 20, FF, Industrial Najafgarh
Road, ShivajiMarg, DELHI West Delhi DL 110015

M/s. Trimurti Fragrances Pvt.Ltd.
133/233, 234 & 235, Transport Nagar Kanpur U.P. 208023

AMP Pan Products Pvt. Ltd.
1679/80, Jabrauli, Mohanlalganj, Lucknow, U.P - 221716

10

M/s. Simla Deluxe Pan Flavour, NivasKheraAishbagh, Lucknow-226004,
Uttar Pradesh

’|22 33
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S.No. | Name of industry

11 M/S. Som Global Pan Masala Pvt. Ltd. Plot No.-123,Block-C
Narainalnd.Area Ph-1 New Delhi New Delhi 110028 In

12 M/s. Vishnu Aromatics Ltd. 5/1 To 4/2/1/1/1 Liwaspur,
BahalgarhRaiSonepatHr 131021 In
Unit inspected (current address)
M/s. VSG pan industries private Itd.
Khasra No. 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26
Village Jhundpur, Tehsil rai, Sonipat -131029

13 P.K.Pan products Unit 02 Bhoomi no. 304 gram Nagheta, Bahar Nagar
PalikamHardoi UP-241001

14 K.G. PAN Products Pvt. Ltd, AL — 11, SEC - 13, GIDA, Sahjanwa,
Gorakhpur - 273209

15 WAST Industries, GIDA, Sahjanwa, Gorakhpur 273209

16 Kaipan Pan products Pvt. Ltd. 12/1 sector D Industrial area, Govindpura
Bhopal MP- 46202

17 M/s. Kamal Kishore JardsBhandar, AgresenChowk, Harda, MP -461331

18 M/s. S A Aromatics (P) Ltd. Lane no Right 6, Gate No. 1, Jalan Industrial
Complex, Mouja- Banihara, Jangalpur, Howrah — 711 411,

19 M/s. Noor KaGul 167/3 BKP-Kalyani Exp. Way, Madral, Kankinara, North
24 Pgs, Kolkata, WB-743126

20 M/s. Rishab Tobacco Pvt. Ltd. Changodar, Sanand, Ahmedabad, Gujarat-
382210

21 M/s VCT Products

Survey No. 269/P, 212 P/P2,
Xcelon Industrial Park-2,
Village ChacharvadiVasna,
Sanand, Ahmedabad- 382213

30
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S.No. | Name of industry

22 M/s Madhu Fragrance Pvt. Ltd.,
S.No.487,TajpurRoad,Changodar
Taluk Sanand, Dist. Ahmedabad, Gujarat

23 M/s. R.K. Products CO. (Unit-I), Plot No. 35 & 36 Industrial Estate,Naubad,
Bidar — 585402, Karnataka

24 Siddhu Packaging Pvt. Ltd.

Khatha No. 2 MegalaHalli Road, BammenahalliPanchayath, Chitradurga
Karnataka - 575520

25

Ghodawatfreshner LLP Dharwad, Karnataka 580028

’|23 33
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
F-No. B-11011/UPC Il/PWM/ 2020-21 2 9 October , 2021
To,

Gutkha/Pan Masala Manufacturers (As per list)

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco
products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change
(MoEF&CC) has notified Plastic Waste Management (PWM) Rules vide Notification
no. G.S.R 320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material
shall not be used for storing, packing or selling gutkha, tobacco and pan masala in
all forms; and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Viny! Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used
in any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, In view of above, gutkha/pan masala manufacturers are prohibited
from Usage of plastics in any form in packaging of their products; and

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and
tested by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, Plastic waste management rules were notified in 2016, wherein the
use of plastics is prohibited for packaging of tobacco products in all forms,
however, plastic is still being used by your lndustry in packaging of gutkha/pan
masala; and

WHEREAS, usage of plastic. for packaging of gutkha/pan masala is in violation
Plastic Waste Management Rules, 2016; and.

WHEREAS, in compliance of NGT Directions dated Sep 10, 2020 in O.A.
247/2017, CPCB framed the Guidelines for levying Environment
Compensation(EC) for violation of PWM Rules; and

WHEREAS, Hon'ble NGT directions vide order dated 08.01.2021 on the matter ,
directed that EC and penal action regime proposed by the CPCB may be du!y

O 4-.]
‘ofiger e’ gl Stefd TR, fREel- 110032
, Parivesh Bhawan, East Arjun Nagar, Dethi-110032
?W/ Tel : 43102030, 22305792, W@E/Website : www.cpch.nic.in
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imblemented by the CPCB, State PCBs/PCCs, State Level Monitoring Committees
and all other concerned authorities; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, as per the information collected by the inspecting officials, approx.
115.2 tonnes/year of plastic has been used for packaging of plastic since 2016.

NOW THEREFORE In view of above and in exercise of powers vested under
Section 5 of EPA,1986, the firm is hereby directed to Show cause as to why
following action should not be taken against it for complying PWM rules,2018 :

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives

2. The industry shall submit a time bound action plan to switchover to

environmentally sound alternatives

3. The industry shall deposit EC of Rs.28.8 Lacs (Twenty Eight Lacs and Eighty
Thousand) with CPCB.

You are required comply with above Directions and submit compliance report
within 15 days of issue of this Directions, failing which CPCB shall be constrained
to take action as deemed fit under Section 5 of EPA.

(Tanmay Kumar)
Chairman
Copy to:

1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of above Directions
(concerned State/UT)

3. Incharge, IT Division ’qf&f‘y
. -

(PrashantGargava)
Member Secretary

12433
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List of Gutkha/Pan Nasala ManufactUrers

S.No.

Name of industry

M/s Dhariwal Industries Ltd.
S.No. 67,68,69/P,70-71,78-82
At: Fajalpur, NH-8, (PO) Rayka,
Distt. Vadodara - 391340

M/S UNICORN PACKAGING LLP
19 A Swastik Industrial Estate, Village Sari, Tal. Sanand,
District Ahmedabad Gujarat Pin 382213

M/S BAGHBAN PACKAGING LLP
19 B, Swastik Industrial Estate, Village Sari, Tal. Sanand,
District Ahmedabad Gujarat Pin 382213

M/s. Ghodawat Packers
Kotagondhunsi Village, Adargunchi Post Hubli Taluk, Dharwad District,
Karnataka - 580028

38
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Gutkha/Pan Masala Manufacturers (As per list)

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco

products in all forms.

WHEREAS in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change
(MoEF&CC) has notified Plastic Waste Management (PWM) Rules vide Notification
no. G.S.R 320(E) dated March 18, 2016; and

WHEREAS under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material
shall not be used for storing, packing or selling gutkha, tobacco and pan masala in
all forms; and

WHEREAS under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used
in any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS in view of above, gutkha/pan masala manufacturers are prohibited
from usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used
in packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued to your
industry vide as to why action including levying Environmental Compensation and /
or closure of gutkha/pan masala manufacturing operations should not be taken
against the unit for violation of PWM Rules; and

WHEREAS vide letter dated ...(as per unit's response).

WHEREAS ihspection of your unit was to be conducted on July 06, 2021. However
inspecting CPCB officials were not allowed to enter the unit's premises by the unit
representatives; and

WHEREAS Plastic Waste Management Rules were notified in 2016, wherein the
use of plastics is prohibited for packaging of tobacco products in all forms, however,
plastic is still being used by your industry in packaging of gutkha/pan masala; and

WHEREAS usage of plastic for packaging of gutkha/pan masala is in violation

Plastic Waste Management Rules, 2016; and
Contd..
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WHEREAS in compliance of Hon'ble NGT Directions, dated, Sep 10, 2020 in O.A.
247/2017, CPCB framed the Guidelines for levying Environment
Compensation(EC) for violation of PWM Rules; and

WHEREAS Hon’ble NGT directions vide order dated 08.01.2021 on the matter,
directed that EC and penal action regime proposed by the CPCB may be duly
implemented by the CPCB, State PCBs/PCCs, State Level Monitoring Committees
and all other concerned authorities; and

WHEREAS asper the EC Regime prepared by CPCB, Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products.

NOW, THEREFORE, in view of the above and in exercise of the powers vested
under Section 5 of EPA, 1986, the following directions are issued to (name of the

unit).

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over o environmentally sound alternatives

2. The industry shallsubmit a time bound action plan to switchover to
environmentally sound alternatives

3. The unit shall pay Rs. 25,00,000/- (Twenty Five lakhs only) as interim
Environmental Compensation charge for violation of Plastic Waste Management
Rules, 2016 to CPCB (A/c No. 532702050000164, Bank Name: Union Bank Of
India, |P Extension Branch, Vikashmarg Ext, Delhi, IFSC: UBIN0553271).In
case of delay, simple interest @12% shall be levied for the delay period (delay
period shall be calculated after 15 days of issues of this direction fill the date of
EC deposited by the unit).

4. The unit shall provide details of the EC amount deposited to CPCB within 15
days from the date of receipt of the direction The EC deposited in the CPCB
account will be spent by CPCB as per EC utilization policy as approved by
Hon’ble NGT.

You are required comply with above Directions and submit compliance report within
15 days of issue of this Directions, failing which CPCB shall be constrained to take
action as deemed fit under Section 5 of EPA

5};?{% - ‘%—3\ LR

(Tanmay Kumar) %@

Chairman
Copy to: :

1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of Directions
Contd..
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3. Incharge, IT Division ?

| (PrasharitGargava)

Member Secretary
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List of Gutkha/Pan Masala Manufacturers

S.No. Name of industry
1. M/s. PrabhuAastha Enterprises(P), Ltd,
Unit — B, 123/779, Fazalganj,
Kanpur-208012, Uttar Pradesh
2. Mirage Products Pvt Ltd,

Mirage Campus Nathdwara, 313301
Rajsthan India

35
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA
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ELAY

M/s. AMP Pan Products Pvt. Ltd.
1679/80, Jabrauli, Mohanlalganj;,
Lucknow, U.P — 221716

To,

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - sachets using plastic material
cannot be used for storing, packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS, under Rule 4(i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your
industry as to why action including levying Environmental Compensation and/or
closure of gutkha/pan masala manufacturing operations should not be taken against the
unit for violation of PWM Rules; and

WHEREAS, No response to the Show Cause Unit was received from unit; and

WHEREAS, inspection of your unit was conducted on July 06, 2021 and samples were
taken by CPCB officials; and

Contd.
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WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 4,00,000/-( Four lakhs only) and closure of its operation with immediate effect and
not to resume operations till you switch over to environmentally sound alternatives; and

WHEREAS, vide letter dated 22.12.2022 unit has informed that the Environmental
Compensation of Rs. 4,00,000/- (Four lakhs only) has been submitted to CPCB.
However no details regarding shifting to an environmental sound alternative and closure
of unit was provided by the unit; and

WHEREAS, vide letter dated 22.02.2022 and 25.05.2022 the unit was informed to
submit the requisite documents in compliance of directions; and

WHEREAS, vide letter dated 13.04.2022 Uttar Pradesh Pollution Control Board has
revoked the consent order for your unit; and

WHEREAS, the unit vide letter dated 04.08.2022 and 31.08.2022 has submitted the
affidavit confirming closure of the plant w.e.f 16.04.2022, submission of Environmental
Compensation of Rs. 4,00,000/- (Four lakhs only) and CIPET report of the samples
which confirmed usage of non-plastic material used by their unit for packaging of
products at unit; and

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s. AMP
Pan Products Pvt. Ltd. is allowed to resume its manufacturing operations with
following conditions

I Unit shall intimate the date of resumption of manufacturing operation to
CPCB.

ii.  Unit should not start it manufacturing operation without obtaining valid
Consent to Operate from Uttar Pradesh Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further

notice. /

(Tanmay Kumar)
Chairman
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Copy to:
1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of Directions
Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow,
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

\

4. Incharge , IT Division —EFDA
v/ — .y

(Prashant Gargava)
Member Secretary (&
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To,

M/s Som Global Pan Masala Pvt. Ltd.
Plot No.-123, Block-C

Naraina Industrial Area,

New Delhi -110028

Sub: Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and tobacco
products in all forms.

WHEREAS in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS under Rule 4(f) of PWM Rules 2016 - sachets using plastic material
cannot be used for storing, packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it was observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued to your
industry as to why action including levying Environmental Compensation and / or
closure of gutkha/pan masala manufacturing operations should not be taken against the
unit for violation of PWM Rules; and

WHEREAS vide letter dated 19.02.2021 unit contested that the samples of Gutkha/Pan
masala had been collected without their knowledge and same were not manufactured
by your company; and

‘gftEaer wem' qEl o R, fReel-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
CLHE/ Tel : 43102030, 22305792 aﬂ'Fl'IéEfWebsite swww.cpeb.nic.in
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WHEREAS inspection of your unit was conducted on July 06, 2021 and samples were
taken by CPCB officials; and

WHEREAS based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 44,50,000/- (Forty four lakhs fifty thousand only) and closure of its operation with
immediate effect and not to resume operations till you switch over to environmentally
sound alternatives, and

WHEREAS vide letter dated 07.01.2022 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and

WHEREAS CPCB issued letter dated 25.03.2022, 25.04.2022 &14.07.2022 to the unit
to submit affidavit to confirm closure of the plant, submit samples use by their unit for
packaging of products along with CIPET test report of the same and submit EC levied.
Test report of the samples collected during inspection was also provided; and

WHEREAS vide letter dated 31.05.2022 submitted the affidavit and confirmed closure
of the plant, submitted the samples used by their unit for packaging of products at unit
along with CIPET test report of the same which confirmed usage of non-plastic material
for Gutkha/ Pan masala manufactured in your unit; and

WHEREAS vide email dated 29.11.2022 unit has submitted Environmental
Compensation levied of Rs. 44, 50,000/-.

WHEREAS CPCB has constituted three member Committee to evaluate the documents
submitted by the Unit. The Committee has verified the documents and recommended to
revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s. Som
Global Pan Masala Pvt. Ltd is allowed to resume its manufacturing operations with
following conditions

i.  Unit shall intimate the date of resumption of manufacturing operation to CPCB.
ii. Unit should not start it manufacturing operation without obtaining valid

Consent to Operate from Delhi Pollution Control Committee.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in

134
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accordance with provisions of Environmental (Protection) Act, 1986, without any further
notice. /

/

(Tanmay Kumar)
Chairman

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary - To cnsure compliance of Directions
Delhi Pollution Control Committee
4th and 5th Floor, ISBT Building,
Kashmere Gate, Delhi-06

L}

yﬁéharge, IT Division j{\g

(Prashant Gargava)
Member Secretary %
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F.No.CP-20/51/2021-UPC-II-HO-CPCB-HOApril, 2023 — 19
55-522

To, .

M/s VST Industries

P. O. Box No. 1804

Azamabad, Hyderabad

Telangana- 500020

M/s Godfrey Phillips
49, Community Centre, New Friends Colony,
New Delhi, Delhi 110025

M/s Indian Tobacco Company Pvt. Ltd.
Virginia House,

37, Jawaharlal Nehru Road,

Kolkata, West Bengal- 700071

Sub: - Show Cause Notice under Section 5 of the Environment (Protection) Act,
1986 for Non-Compliance of Plastic Waste Management Rules, 2016

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, CPCB had issued the following directions vide letter dated October 22,
2020 under Sec 5 of Environment (Protection) Act, 1986 for enforcement of provisions
of Plastic Waste Management (PWM) Rules for storing, packing or selling cigarette and
tobacco in all forms; :

i. Why action including levying Environmental Compensation and / or closure of
cigarette manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide representation dated 16/12/2020, 15/12/2020, 03/12/2020, M/s VST
Industries, M/s Godfrey Phillips, M/s Indian Tobacco Company Pvt. Ltd.
respectively had claimed that Cigarettes were not covered in clause 4 (f) and (i) of PWM
Rules, 2016; and

WHEREAS, representation submitted by M/s VST Industries, M/s Godfrey Phillips,
M/s Indian Tobacco Company Pvt. Ltd. respectively was considered by CPCB and it
was observed that as per PWM Rules 4(f) and 4(i) usage of Plastic in any form is
prohibited for packaging of tobacco in any form, which includes Cigarettes; and

0| U
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WHEREAS. CPCB had issued the following proposed directions vide letter dated
February 03, 2021 under Sec 5 of Environment (Protection) Act, 1986 for enforcement
of provisions of Plastic Waste Management (PWM) Rules for storing, packing or selling
cigarette and tobacco in all forms; and

a. The unit shall pay Rs. 5,00,00,000/- (Five Crores Rupees Only) as Interim
Environmental Compensation charges to CPCB for violation of PWM Rules.

b. Unit shall submit a time bound action plan within 30 days to shift to
environmental friendly alternatives for packaging of cigarettes.

WHEREAS, vide representation dated 23.02.2021, 24.02.2021, 24.02.2021, M/s VST
Industries, M/s Godfrey Phillips, M/s Indian Tobacco Company Pvt. Ltd.
respectively requested for extension in submission of action taken report due to
pandemic and also requested for personal hearing; and

WHEREAS, personal hearing was scheduled on 14.07.2021 and due to paucity of time
hearing was rescheduled; and

WHEREAS, MoEF&CC issued Notification, dated August 12, 2021 which mandated
banning of identified Single Use Plastic (SUP) items and prescribed minimum thickness
of carry bag with effect from July 01, 2022; and

WHEREAS, as per Rule 4(2) of PWM Rules, 2016 (as amended), “The manufacture,
import, stocking, distribution, sale and use of following single use plastic (SUP),
including polystyrene and expanded polystyrene, commodities shall be prohibited with
effect from the 1 July, 2022:

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice-cream sticks, polystyrene [Thermocol] for decoration.

(b) Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays,
wrapping or packing films around sweet boxes, invitation cards, and cigarette
packets, plastic or PVC banners less than 100 micron, stirrers; and

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board";and

WHEREAS, as per provision 9.2 of Schedule-ll notified through Amendments to PWM
Rules dated February 16,2022 “Central Pollution Control Board shall lay down
guidelines for imposition and collection of environment compensation (EC) on
Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of
nonfulfillment of obligations set out in these guidelines, and the same shall be notified.
The Guidelines for Environmental Compensation shall be updated, as required; and
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WHEREAS, as per the EC Regime updated by CPCB, Environmental Compensation is
to be levied@ Rs. 5000/- per ton of plastic packaging used; and

WHEREAS, CPCB vide letter dated 22.09.2022 directed your industry to provide the
status of compliance of the directions issued to your unit; and

WHEREAS, no response on the matter has been received so far: and

NOW, THEREFORE, in view of above and in exercise of the powers vested to
Chairman, Central Pollution Control Board (CPCB) under Section 5 of the Environment
(Protection) Act, 1986, M/s VST Industries, M/s Godfrey Phillips, M/s Indian
Tobacco Company Pvt. Ltd. respectively is hereby directed to show cause as to why
action including levying Environmental Compensation and / or closure of cigarette
manufacturing operations should not be taken against the unit for non-compliance.

You are hereby given an opportunity to comply with above stated direction and submit
the compliance report within 15 days of issue of this notice, failing which CPCB shall be
constrained to take action as deemed fit under Section 5 of EPA.

155 23

(Tanmay Kumar)

Chairman %
Copy to: %/

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan,
JorBagh Road,
New Delhi — 110003

2. Incharge, IT Division
b
(Prashant Gargava)
Member Secretary

138



ANNEXURE -10

I_I F E sz CENTRAL POLLUTION CON:I'ROLE'B](;&:RD

Lifestyle For T 2023 DA THiERT, 99 TS WeErg e BAeE WA S
Environment a@qw MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
F.No.CP-20/28/2021-UPC-II-HO-CPCB-HO-Part(1) 26 May, 2023
To,

M/s. AMP Pan Products Pvt. Lid.
1679/80, Jabrauli,

Mohanlalganj, Lucknow,

Uttar Pradesh - 221716

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS ,under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, no response has been received from the unit.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

‘qRATT waT' vet TEA TR, Teeeit-110032
Parivesh Bhawan, East Ariun Nagar, Delhi-110032
TIHTH/Tel : 43102030, 22305792,&3@1’3‘2‘/Website - www.cpcb.nic.in
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WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry:

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 4 Lacs with CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, IP Extension Branch,
Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay, simple
interest @12% shall be levied for the delay period (delay period shall be
calculated after 15 days of issues of this direction till the date of EC
deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 04.08.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 4 Lacs and confirmed closure of operations from 16.04.2022.

WHEREAS, vide letter 15.11.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period 15 November, 2021 to
16 April, 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident
from the affidavit confirming the actual date of closure submitted by the unit. The
industry shall deposit balance EC of Rs. 32,000/- (Rupees Thirty Two Thousands only)
as per aforementioned details.

140
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NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 32,000/- (Rupees Thirty Two
Thousands only) as per aforementioned details

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2.  The Member Secretary : To ensure compliance of
Uttar Pradesh Pollution Control Board, Directions
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

4. Incharge, IT Division

D

- 0

(Prashant Gargava)
Member Secretary 9/(

&
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O orean Environment AT MINISTRY OF ENVIRONMENT FOREST & CLIMATE
F.No.CP-20/28/2021 -UPC-II-HO-CPCB-HO-Part(1) 26 May, 2023

To,

M/s. Ghodawat Freshner LLP
Kotagondahunsi Village, Adargunchi Post,
Dharwad, Karnataka 580028

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MOEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016- Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in al| forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala: and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 23.02.2021, the unit has contested that the unit is
manufacturing tobacco product namely pan masals (not containing Tobacco) and
packaging of the pan masala does not contain plastic material.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and '

“afRaer we=' udt ol R, faesit-110032
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WHEREAS, the test reports confirined that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry:

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 8.3 Lacs with CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, IP Extension Branch,
Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay, simple
interest @12% shall be levied for the delay period (delay period shall be
calculated after 15 days of issues of this direction till the date of EC
deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 15.07.2022, unit has submitted affidavit confirming test
report for envirommentally sound alternatives, submission of Environmental
Compensation Rs. 8.3 Lacs and confirmed closure of operations from 30.06.2022.

WHEREAS, vide letter dated 04.08.2022 CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and ‘

WHEREASK, the unit has remained operational during the period November, 2021 to
June, 2022 (0.58 years), which is in violation of Directions dated 22.10.21 as evident
from the affidavit confirming the actual date of closure submitted by the unit. The
industry shall deposit balance EC of Rs. 2,40,000/- (Rupees Two Lacs and Forty
Thousands only) as per aforementioned details.
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NOW, THEREFORE, in view of above and in exercise of powers vested under Section

5 of EPA, the following directions are issued to your industry:

1,

The industry shall deposit balance EC of Rs. 2,40,000/- (Rupees Two Lacs
and Forty Thousands only) as per aforementioned details

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change

Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary

Karnataka State Pollution Control Board,
ParisaraBhavan, 4th & 5th Floor,

# 49, Church St., Bangalore-560 001

The Regional Director

Regional Directorate - Bengaluru

A-Block, Nisarga Bhavan, 1st and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

Incharge , IT Division

(Naresh Habeefigwar)

Chairman

: To ensure compliance of

Directions

A

o

(Prashant Gargava)
Member Secretary D
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To,

M/s. Ghodawat Packers
Kotagondhunsi Village,

Adargunchi Post Hubli Taluk,
Dharwad District, Karnataka — 580028

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, inspection of your unit was conducted on July 06, 2021 and samples were
taken from CPCB officials; and

WHEREAS, based on the findings of the sample reports, show cause notice dated
22.10.21 were issued to your industry as to why action including levying Environmental
Compensation of Rs. 45,000/- (Forty Five Thousands only) and closure of gutkha/pan
masala manufacturing operations should not be taken against the unit for violation of
PWM Rules; and

WHEREAS, no response received by CPCB from your unit; and

‘giaer oM’ udl o Wi, Taeii-110032
Parivesh Bhawan, East Ariun Nagar, Delhi-110032
TTTE/ Tel : 43102030, 22305792, TS/ Website : www.cpcb.nic.in
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WHEREAS, confirmed directions dated 22.02.2022 was issued to your industry
submission of Environmental Compensation of Rs. 45 ,000/- ( Forty five thousands
only) and closure of its operation with immediate effect and not to resume till you switch
over to environmentally sound alternatives; and

WHEREAS, the unit vide letter dated 15.07.2022 has submitted the affidavit and
confirming closure of the plant w.e.f 27.06.2022, submitted of Environmental
Compensation of Rs. 45,000/- (Forty Five Thousands only) and CIPET report of the
samples which confirmed usage of non-plastic material used by their unit for packaging
of products at unit; and

WHEREAS, vide letter dated 04.08.2022, CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Controi
Board"; and

WHEREAS,as per the EC Regime prepared by CPCB, Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period February 2022 to
June 2022 (0.3 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Accordingly,
additional EC of Rs. 8,000/- (Rupees Eight Thousands only) is to be paid by the Unit.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

i. The industry shall deposit balance EC of Rs. 8,000/~ (Rupees Eight
Thousands only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

(Naresh Pal Gangwar)
CRairman

146



147 8

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi -110003 )

2. The Member Secretary : To ensure compliance of
Karnataka State Pollution Control Board, Directions
Parisara Bhavan, 4th & 5th Floor,
# 49, Church St., Bangalore-560 001

3. The Regional Director
Regional Directorate - Bengaluru
A-Block, Nisarga Bhavan, 1st and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

4. Incharge , IT Division

1)
— 4

(Prashant Gargava)
Member Secretary
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To,

M/S. Som Global Pan Masala Pvt. Ltd.
Plot No.-123, Block-C Naraina Ind Area
Ph-1 New Delhi New Delhi 110028

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. GS R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 19.02.2021 unit contested that samples have been
collected without their knowledge and same are not manufactured by the company.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

‘giaer was’ wEli e R, TEesil-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
SIHTH/Tel : 43102030, 22305792, dSATEE/Website www.cpcb.nic.in
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WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 44.5 Lakhs with CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, IP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 28.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 44.5 Lakhs and confirmed closure of operations from 28.11.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Centiral Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB, Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period November 2021 to
May 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
has paid EC as per Directions dated 22.10.2021 on 29.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.

Accordingly, additional EC of Rs 7.40 Lakhs (Rupees Seven lakhs Forty Thousand only)
and interest of Rs. 5.3 Lakhs (Rupees Five lakhs Thirty Thousand only) is to be paid by
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the Unit. The industry shall deposit balance EC of Rs. 12.7 lakhs (Twelve Lakhs
Seventy Thousands only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 12.7 Lakhs (Twelve Lakhs
Seventy Thousands only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

(Naresh Pa @é(gwar)

hairman ~,

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of
Delhi Pollution Control Committee, Directions
Government of N.C.T. Delhi
4th Floor, ISBT Building, Kashmere Gate,
Delhi-110006

3. The Regional Director
Regional Directorate - Chandigarh
BSNL Telephone Exchange, 2nd Floor,
Sector -49 C, Chandigarh — 160047

4. Incharge, IT Division

e
(Prashant Gargava)
Member Secretary
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To,

M/s. Trimurti Fragrances Pvt.Ltd.
133/233, 234 & 235,
Transport Nagar, Kanpur U.P. 208023

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and '

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 26-02-2021, the unit has contested that samples have
been collected without their knowledge and same are not manufactured by the
company.

‘afaer wem’ uelt o W, feesit-110032
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs.21.8 Lakhs with CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, IP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 29.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 21.8 lakhs and confirmed closure of operations from 21.04.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
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has paid EC as per Directions dated 22.10.2021 on 28.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.

Accordingly, additional EC of Rs. 2.1 Lakhs (Rupees Two Lakhs Ten Thousand only)
and interest of Rs. 2.6 Lakhs (Rupees Two Lakhs Sixty Thousand only) is to be paid by
the Unit. The industry shall deposit balance EC of Rs. 4.7 Lakhs (Four Lakhs Seventy
Thousand only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 4.7 lakhs (Four Lakhs Seventy
Thousand only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

(Naresh Pal %war)
airmanM
Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of
Uttar Pradesh Pollution Control Board, Directions
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

4. Incharge, IT Division

(Prashant Gargava)
Member Secretary



55
- P 154
L \" l_l FE sz CENTRAL POLLUTION CONTROLaI;]O_&:RD

%";j \Q\ﬁ Lifestyle For ~F 203 101 THiERer, S TE @Ay aiRada A WRA S
c"'Pcmé B Environment a@qw MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
F.No.CP-20/28/2021-UPC-II-HO-CPCB-HO-Part(1) 26 May, 2023
To,

M/s. Trimurti Fragrances Pvt. Lid.
133/231-A, Transport Nagar, Kanpur,
Uttar Pradesh 208023

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and '

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 26-02-2021, the unit has contested that samples have
been collected without their knowledge and same are not manufactured by the
company.
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs.1.7 Crores with CPCB (A/c No.
532702050000164, Bank Name: Union Bank Of India, IP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 29.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 1.7 Crores and confirmed closure of operations from 21.04.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
has paid EC as per Directions dated 22.10.2021 on 28.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.
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Accordingly, additional EC of Rs. 13.6 Lakhs (Rupees Thirteen Lakhs Sixty Thousands
only) and interest of Rs. 20.4 lakhs (Rupees Twenty Lakhs Forty Thousand only) is to
be paid by the Unit. The industry shall deposit balance EC of Rs. 34 lakhs (Thirty four
lakhs only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 34 lakhs (T hirty Four Lakhs only)
as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15

days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

(Naresh Pal\Gethgwar)

airman
Copy to:
1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003
2.  The Member Secretary . To ensure compliance of
Uttar Pradesh Pollution Control Board, Directions
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

4. Incharge, IT Division

(Prashant Gargava)
Member Secretary
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To,

M/s. VCT Products

Survey No. 269/P, 212 P/P2,
Xcelon Industrial Park-2,
Village Chacharvadi Vasna,
Sanand, Ahmedabad- 382213

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 23.02.2021, the unit claims that it is engaged in
manufacture and supply of scented tobacco and are not in any way directly or indirectly
concerned with manufacture of pan masala.
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 5,50,000/-( Five lakhs and fifty thousand only) and closure of its operation with
immediate effect and not to resume operations till you switch over to environmentally
sound alternatives; and

WHEREAS, vide letter dated 17.11.2021 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS, Personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and

WHEREAS, CPCB issued letter dated 25.03.202 to the unit to submit affidavit to
confirm closure of the plant, submit samples use by their unit for packaging of products
along with CIPET test report of the same and submit EC levied. Test report of the
samples collected during inspection was also provided; and

WHEREAS, vide letter dated 31.05.2022 unit submitted the samples used by their unit
for packaging of products at unit along with CIPET test report of the same which
confirmed usage of non-plastic material for Gutkha/ Pan masala manufactured in your
unit. However details regarding closure of plant and EC were not provided; and

WHEREAS, vide letter dated 01.08.2022 unit informed that the Environmental
Compensation have been submitted However details regarding closure of plant were
not provided; and

WHEREAS, CPCB has convened meetings on September 12,2022 & November 14,
2022 respectively to deliberate upon the requirements for compliance of direction issued
on October 22,2021;and

WHEREAS, vide letter dated 08.03.2023, the unit submitted the affidavit and confirmed
closure of the plant, submitted the CIPET test report of the samples used by their unit
for packaging of products and confirmed usage of non-plastic material for Gutkha/ Pan
masala manufactured in your unit and submission of Environmental Compensation
levied; and

WHEREAS, the unit has remained operational during the period November 2021 to
February 2023 (1.25 years), which is in violation of Directions dated 22.10.21 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 01.08.2022. Hence,
interest on the EC levied as per the said Directions for the intervening period is payable.
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Accordingly, additional EC of Rs. 43,00000/- (Rupees Forty Three Lacs) and interest of
Rs. 38,000/- (Rupees Thirty Eight Thousands only) is to be paid by the Unit. The
industry shall deposit balance EC of Rs. 43,38000/- (Forty Three Lacs and Thirty Eight
Thousand Only) as per aforementioned details.

WHEREAS CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986, M/s.:VCT
Products is allowed to resume its manufacturing operations with following conditiors

i.  The industry shall deposit balance EC of Rs 43,38000 (Forty Three Lacs
and Thirty Eight Thousand Only) as per aforementioned details

ii.  Industry shall intimate the date of resumption of manufacturing
operations to CPCB.

iii.  Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Gujarat Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further
notice.

(Naresh Pal Gangwar)
Chairman
Copy to: EV)

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of
Gujarat Pollution Control Board Directions
ParyavanBhavan, Sector 10- A
Gandhinagar — 382 043

3. The Regional Director
Regional Directorate - Vadodara
Parivesh Bhawan, Opp. Ward No. 10 VMC
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Office Subhanpura, Vadodara — 390 023

4. Incharge , IT Division

|

P

(Prashant Gargava)
Member Secretary
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F.No.CP-20/28/2021-UPC-lI-HO-CPCB-HO-Pari(1) 26 May, 2023
To,

M/s. VSG Pan Industries Pvt. Lid.
Khasra No. 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26
Village Jhundpur, Tehsil rai, Sonipat -131029

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - sachets using plastic material
cannot be used for storing, packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
(M/s. Vishnu Aromatics Ltd., 5/1 To 4/2/1/1/1 Liwaspur, Bahalgarh Rai Sonepat,
Haryana 131021) vide as to why action including levying Environmental Compensation
and / or closure of gutkha/pan masala manufacturing operations should not be taken
against the unit for violation of PWM Rules; and

WHEREAS vide letter dated 23-02-2021, the unit has claims that no plastic is used for
packaging of products.

WHEREAS inspection of your unit was to be conducted on July 06, 2021. However
inspecting CPCB officials were informed by locals and HPCB RO Sonipat that the unit is

‘GRAT Fa' et N WK, TEewi-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
U/ Tel : 43102030, 22305792, AT/ Website - www.cpcb.nic.in
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the franchise of Vimal Pan Masala is now with M/s VSG Pan Industries Lid. and
operating at Khasra No. 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26 Village Jhundpur,
Tehsil rai, Sonipat -131029

WHEREAS, unit was inspected on July 06, 2021 by CPCB and samples of packaging
material for Guthkha / pan masala were collected from your unit and tested by CPCB;

and

WHEREAS based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmential Compensation of
Rs. 76,35,000/-( Seventy six lakhs and thirty five thousands only) and closure of its
operation with immediate effect and not to resume operations till you switch over to
environmentally sound alternatives; and

WHEREAS, vide letter dated 06.12.2021 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS, Personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and

WHEREAS, CPCB issued letter dated 25.03.202 to the unit to submit affidavit to
confirm closure of the plant, submit samples use by their unit for packaging of products
along with CIPET test report of the same and submit EC levied. Test report of the
samples collected during inspection was also provided; and

WHEREAS, vide letter dated 31.05.2022 unit submitted the samples used by their unit
for packaging of products at unit along with CIPET test report of the same which
confirmed usage of non-plastic material for Gutkha/ Pan masala manufactured in your
unit. However details regarding closure of plant and EC were not provided; and

WHEREAS, vide letter dated 31.05.2022 Unit also informed that unit has filed an
application before the Additional District Judge, Rohini Delhi against the direction dated
22.10.21.The court has passed an interim order dated 13.12.2021 that " the defendant
is restrained from taking any coercive action against the plaintiff pursuant to the order
bearing No B-0-11011/UPC-lI/PWM/20-21 dated 22.10.2021".

WHEREAS, vide order dated 22.08.2022 on the directions passed by CPCB against
VSG Pan the Hon'ble Court has vacated/recalled the  interim
stay; and

WHEREAS, CPCB has convened meetings on September 12, 2022 & November 14,
2022 respectively to deliberate upon the requirements for compliance of direction issued
on October 22, 2021.

WHEREAS, vide email dated 13.03.2023 unit has submitted affidavit confirming closure
of unit and submission of Environmental Compensation levied.
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WHEREAS, the unit has remained operational during the period November 2021 to
February 2023 (1.25 years), which is in violation of Directions dated 22.10.21 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 10.03.2023. Hence,
interest on the EC levied as per the said Directions for the intervening period is payable.
Accordingly, additional EC of Rs. 1,90,00000/- (One Crore and Ninety Lacs) and
interest of Rs 1,140,000 (Rupees Eleven Lacs Forty Thousands only) is to be paid by
the Unit. The industry shall deposit balance EC of Rs. 2,02,00000/- (Rupees Two
Crores and Two Lacs only) as per aforementioned details.

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s. VSG
Pan Industries Pvt. Ltd. is allowed to resume its manufacturing operations with
following conditions

i. The industry shall deposit balance EC of Rs. 2,02,00000/- (Rupees Two
Crores and Two Lacs only) as per aforementioned details.

ii. Industry shall intimate the date of resumption of manufacturing operations to
CPCB.

iii. Industry should not start its manufacturing operations without obtaining valid
Consent to Operate from Haryana Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further

notice.
(Naresh PaljGangwar)
hairman
Copy to:
1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003
2. The Member Secretary : To ensure compliance of

Haryana State Pollution Control Board, C-11, Directions
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Sector-6. Panchkula-134109, Haryana,

The Regional Director

Regional Directorate - Chandigarh
BSNL Telephone Exchange, 2nd Floor,
Sector -49 C, Chandigarh — 160047

Incharge , IT Division

\

— | —

(Prashant Gargava)
Member Secretary
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To,
" M/s. Pan Parag India Limited (Kothari Products)

Factory Nos. 6 & 7 Industrial Estate,
Fazalganj, Kapil Road, Kanpur

Sub: Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated December 07, 2020 was issued to your
industry vide as to why action including levying Environmental Compensation and /
or closure of gutkha/pan masala manufacturing operations should not be taken against
the unit for violation of PWM Rules; and

WHEREAS, vide letter dated December 12, 2021, Sh. S. N. Shukla, Advocate on
behalf of M/s Kothari products Limited informed that unit was not manufacturing
Gutkha/Pan Masala/ tobacco products.

‘“gfdr wa’ wet o TR, faeeit-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
AT/ Tel : 43102030, 22305792, HAHTZE/Website 1 WWW.CPCD.nic.in
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WHEREAS, proposed Directions for levying Environmental compensation was issued
on February 05, 2021.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 1.09 Crores and closure of its operations with immediate effect and not to
resume operations till it switches over to environmentally sound alternatives; and

WHEREAS, vide letter dated 22.05.2023 unit informed that the Environmental
Compensation has been submitted and vide letter dated 23.5.23 submitted affidavit
confirming confirmed closure of operations and further informing that the Unit shall not
be operating production of gutkha and Pan Masala in furture.

WHEREAS, the unit has remained operational during the period November 2021 to
December 2022 (1.08 years), which is in violation of Directions dated 22.10.2021 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 31-0-3-2023.Hence,
interest on the EC levied as per the said Directions for the intervening period is
payable.

Accordingly, additional EC of Rs. 21.9 Lacs (Rupees Twenty One Lacs and Ninety
Thousand Only) and interest of Rs. 17 Lacs (Rupees Seventeen Lacs only) is to
be paid by the Unit. The industry has to deposit balance EC of Rs. 38.9 Lacs (Thirty
Eight Lacs and Ninety Thousand Only) as per aforementioned details.

WHEREAS CPCB has constituted three members commitiee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986
M/s. Pan Parag India Limited (Kothari Products)is allowed to resume its
manufacturing operations with following conditions:

i.  The industry shall deposit balance EC of Rs. 38.9 Lacs (Thirty Eight -

Lacs and Ninety Thousand Only) as per aforementioned details within
15 days of issue of this letter.
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ii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Uttar Pradesh Pollution
Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to

initiate further action against the unit including withdrawal of revocation direction, in

accordance with provisions of Environmental (Protection) Act, 1986, without any

further notice.

b l;\.«(t. s

(Tanmay Kumar)
Chairman Q@j

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance
Uttar Pradesh Pollution Control Board, of Directions
Building.No. TC-12V VibhutiKhand,

Gomti Nagar, Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti
Nagar,Lucknow — 226010

4. Incharge, IT Division

2
(Prashant Gargava)
Member Secretary
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To,
 Mis. RK. Products CO. (Unitl),

Plot No. 35 & 36 Industrial Estate,
Naubad, Bidar, Karnataka- 585402

Sub: Revocation Directions under Sec 5 of Environment (Protection) Act, 1986
for enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco products
in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016 - Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05,2021 was issued to your industry
as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 01.03.2021, the unit has contested that the samples
collected during market survey were not manufactured in their unit.

‘gfger wae’ et TN TR, Toeeil-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
AT/ Tel : 43102030, 22305792, ATATZE/Website 1 WWW.CPCb.nic.in
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 16.8 Lakhs (Rupees Sixteen Lacs and Eighty Thousand) and closure
of operations with immediate effect and not to resume operations till it switches over
to environmentally sound alternatives; and

WHEREAS, vide letter dated 14.03.2023 unit -has submitted CIPET test report of
sample used for packaging material, affidavit confirming closure of the unit
and submission of Environmental Compensation levied.

WHEREAS, the unit has remained operational during the period November 2021 to
March 2023 (1.25 years), as is evident from the affidavit confirming the actual date of
closure submitted by the unit, which is in violation of Directions dated 22.10.2021.

Accordingly, industry has to deposit balance EC of Rs. 4.2 Lacs (Rupees Four Lacs
and Twenty Thousand only) as per aforementioned details.

WHEREAS, CPCB has constituted three members commitiee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s.
R.K. Products CO. (Unit-ll), is allowed to resume its manufacturing operations with
following conditions:

i The industry shall deposit balance EC of Rs. 4.2 Lacs (Rupees Four
Lacs and Twenty Thousand only) as per aforementioned details within
15 days of issue of this letter.

ii.  Industry shall intimate the date of resumption of manufacturing operations
to CPCB.

iii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Karnataka Pollution Control
Board.



m 170

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

/

(Tanmay Kumar)
Chairman
Copy to: @;)

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira Paryavaran Bhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance
Karnataka State Pollution Control Board, of Directions
ParisaraBhavan, 4th & 5th Floor,

# 49, Church St., Bangalore-560 001

3. The Regional Director
Regional Directorate - Bengaluru
A-Block, Nisarga Bhavan, 1st and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

4. Incharge, IT Division

5

(Prashant Gargava)
Member Secretary
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To,

M/s. S A Aromatics (P) Ltd.
Lane no Right 6, Gate No. 1,
Jalan Industrial Complex,
Mouja- Banihara, Jangalpur,
Howrah - 711 411

Sub: Revocation Directions under Sec 5 of Environment (Protection) Act, 1986
for enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco products
in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016 - Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it was observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 01.03.21, the unit has contested that that no plastic is
used for packaging of products.

“qfder wa' et e R, fawelt-110032
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 1 Lac (Rupees One Lakh) and closure of its operation with immediate effect
and not to resume operations till it switches over to environmentally sound alternatives;
and

WHEREAS, vide letter dated 30.03.2023 ( received on May 08,2023) unit has
submitted CIPET test report of sample used for packaging material,
affidavit confirming closure of unit and submission of Environmental Compensation
levied.

WHEREAS, the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), as is evident from the affidavit confirming the actual date of
closure submitted by the unit, which is in violation of Directions dated 22.10.2021.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 22-03-2023. Hence,
interest on the EC levied as per the said Directions for the intervening period is
payable. Accordingly, additional EC of Rs. 20,000/- (Rupees Twenty Thousand
Only) and interest of Rs. 16,000/- (Rupees Sixteen Thousand Only) is to be paid by
the Unit. The industry has to deposit balance EC of Rs. 36,000/- (Thirty Six Thousand
Only) as per aforementioned details.

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986, M/s. S
A Aromatics (P) Ltd. is allowed to resume its manufacturing operations with following
conditions:

i. The industry shall deposit balance EC of Rs. 36,000/- (Thirty Six
Thousand Only) as per aforementioned details within 15 days of issue of
this letter.

ii.  Industry shall intimate the date of resumption of manufacturing operations
to CPCB.
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ii. Industry should not start its manufacturing operations without

obtaining valid Consent to Operate from West Bengal Pollution
Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

@i ¢|22

(Tanmay Kumar)

Copy to:

1.

Chairman
The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003
The Member Secretary : To ensure compliance

West Bengal Pollution Control Board, of Directions
ParibeshBhavan, 10A, Block-L.A., Sector I,
Bidhan Nagar, Kolkata - 700 106

The Regional Director

Regional Directorate — Kolkata

‘South end Conclave’ Block-502, 5th & 6th Floor,
1582, Razidanga, Main Road,

Kolkata- 700107

Incharge , IT Division

—TA

t o

(Prashant Gargava)
Member Secretary
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To,

M/s. Kaipaij Pouches pyt. Ltd.
B1/1 Amuasi, Industrig| Area,
Nadarganj, Lucknow, U.P. - 226008

Sub: Revocation directions under Sec 5 of Environment (Protection) Act, 1986
Or enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, Packing or selling gutkha/pan Masala ang tobacco Products
in aj] forms,

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notifieq Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; ang

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
Nnot be used for Storing, packing or selling gutkha, tobacco ang Pan masala in g forms;
and

WHEREAS, under Rule 4 () of PWM Rules 2016- Piastic'materiai, in any form
inciuding Vinyi Acetate - Maleic Aciq - Vinyl Chiorige Copoiymer, Shall not pe used in
any package for Packaging gutkha, pan masala ang tobacco in gji forms; ang

Collecteg during Mmarket Survey and it hag been Observed that plastic is being used in
Packaging of gutkha/pan Mmasala; ang

WHEREAS, Show cayse notice dateq February 05, 2021 wag issued to your industry
vide as tg why action including levying Environmentg) Compensation and / or closure
of gutkha/pan masalg manufacturing Operations shoy|q not be taken against the ynit
for violation of PWM Rules; ang

WHEREAS, vide letter dated 02.03.2021 unit conteste that the Packaging of the pan
Masala does Not contaijn plastic Mmateria].
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WHEREAS, the collected samples were tested at CPCB using FTIR and it was
reported that plastic material was being used for packaging of Guthka/ pan masala in
your industry; and

WHEREAS, the unit has submitted representation dated 28.02.2023 unit whereﬁn it
was informed that it was not using plastic for packaging of its products and submitted
the CIPET test report for the same ; and

WHEREAS, in view of the representation submitted by the unit, the samples collected
by CPCB during inspection were sent to CIPET for testing; and

WHEREAS, CIPET conducted tests in addition to FTIR test, including ASTM D 348
(Differential Scanning Calorimetry) and ASTM E 1868 (T hermogravimetry) on the test
samples and concluded that the base material of the test sample is paper .and
metallized foil -ethylene acrylic based dispersion coating was found on the metallized
foil and acrylic based coating was found on the printed side;

NOW THEREFORE, in view of the aforementioned points and in exercise of the
powers vested under Section 5 of EPA, 1986 M/s. Kaipai Pouches Pvt. Ltd, allowed
to resume its manufacturing operations with following conditions:

i. Industry should not start its manufacturing operation_s without
obtaining valid Consent to Operate from Uttar Pradesh Pollution Control
Board.

ii. Industry shall continue to use plastic-free material as reported for
packaging of its products

In case the unit fails to comply with the above conditions, CPCB will bg congcraiped to
initiate further action against the unit including withdrawal of revocation direction, In
accordance with provisions of Environmental (Protection) Act, 1986, without any

further notice.

(Tanmay Kumar)
Chairman Ej]
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Copy to:

1.

4.

The Additional Secretary (CP Division)

Ministry of Environment, Forests & Climate

Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003 '

The Member Secretary

Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutikKhand,
Gomti Nagar, Lucknow-226 010

The Regional Director

Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand,
Nagar,Lucknow — 226010

Incharge , IT Division

Gomti

: for information, please

: To ensure compliance of

Directions

: for follow up with SPCB

: for uploading on CPCB’s

website

_“\iv‘
(Prashant Gargava)
Member Secretary

- &
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Environment a@aw MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
C P C B
F.No.CM-12016/2/2023-LAW-HO-CPCB-HO o4 July, 2023

To,

M/s Kay Flavours Pvi. Ltd. (Kamla Pasand)
B-2, Amausi Industrial Area

Naderganj, Lucknow,

Uttar Pradesh - 226008

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your
industry Kamla Pasand 28/114, Pheel Khana; Kanpur, Uttar Pradesh-208001 vide as
to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 25.02.2021 unit has claimed that they are not using
plastic for packaging of its products.

WHEREAS, inspection of your unit was to be conducted on July 06, 2021. However
inspecting CPCB officials were informed by locals and confirmed by RO Kanpur that

‘gfaer wem’ udl A TR, fEeeit-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
AT/ Tel : 43102030, 22305792, A5/ Website : www.cpcb.nic.in
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manufacturing unit has shifted to Lucknow i.e. “KAY FLAVOURS PVT LTD, B-2
Amausi Industrial Area, Naderganj, Lucknow (UP)”

WHEREAS, your unit as per aforementioned details was inspected by CPCB and
samples of packaging material for Guthkha / pan masala were collected from your unit;
and

WHEREAS, the collected samples were tested at CPCB using FTIR and it was
reported that plastic material was being used for packaging of Guthka/ pan masala in
your industry; and

WHEREAS, the unit has submitted representation dated 28.02.2023 unit wherein it
was informed that it was not using plastic for packaging of its products and submitted
the CIPET test report for the same ; and

WHEREAS, in view of the representation submitted by the unit, the samples collected
by CPCB during inspection were sent to CIPET for testing; and

WHEREAS, CIPET conducted tests in addition to FTIR test, including ASTM D 348
(Differential Scanning Calorimetry) and ASTM E 1868 (Thermogravimetry) on the test
samples and concluded that the base material of the test sample is paper and
metallized foil -ethylene acrylic based dispersion coating was found on the metallized
foil and acrylic based coating was found on the printed side;

NOW THEREFORE, in view of the aforementioned points and in exercise of the
powers vested under Section 5 of EPA, 1986 M/s Kay Flavours Pvt. Lid., allowed to
resume its manufacturing operations with following conditions

i, Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Uttar Pradesh Pollution
Control Board.

ii. Industry shall continue to use plastic-free material as reported for
packaging of its products

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

T

#r
, (Tanmay Kumar)
Chairman 9"\
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Copy to:

1.

4.

The Additional Secretary (CP Division)

Ministry of Environment, Forests & Climate

Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary

Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand,
Gomti Nagar, Lucknow-226 010

The Regional Director

Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand,
Nagar,Lucknow — 226010

Incharge , IT Division

Gomti

: for information, please

: To ensure compliance of

Directions

. for follow up with SPCB

: for uploading on CPCB’s

website

r

i

(Prashant Gargava)

« Member Secretary
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CPCB

Environment [ MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
F-No. CP-20/37/2023-UPC-II-HO-CPCB-HO A 4'0 O- A- 4’3 | September 21, 2023

To,

The Chairman
SPCB/PCC
(As per list)

Sub: Direction Under Section 5 of the Environment (Protection) Act, 1986 to
SPCBs/PCCs for submission of incomplete/no information for Annual
Report (2022-23) on Implementation of Plastic Waste Management Rules,
2016 (as amended)

WHEREAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC)
notified the Plastic Waste Management Rules, 2016 in exercise of the powers
conferred under sections 3,6 and 25 of the Environment (Protection) Act, 1986 vide
Notification No. G.S.R 320 (E) dated March 18, 2016; and

WHEREAS, Ministry of Environment, Forest and Climate Change amended PWM
Rules 2016 vide Notification No. G.S.R. 285(E) dated March 27, 2018; and

WHEREAS, as per rule 17(2) of the PWM Rules, 2016, as amended, “Every local
body shall prepare and submit an annual report in Form -V to the concerned
Secretary-in-charge of the Urban Development Department under intimation to the
concerned State Pollution Control Board or Pollution Control Committee by the 30t
June, every year"; and

WHEREAS, as per rule 17(3) of the PWM Rules, 2016, as amended, “Each State
Pollution Control Board or Pollution Control Committee shall prepare and submit an
annual report in Form VI to the CPCB on the implementation of these rules by the 31st
July, of every year”: and

WHEREAS, as per rule 17(4) of PWM Rules, 2016 as amended, The CPCB shall
prepare a consolidated annual report on the use and management of plastic waste
and forward it to the Central Government along with its recommendations before the
315t August of every year"; and

WHEREAS, honourable NGT in the matter of O.A No. 247/2017 had directed that “all
the States and Union Territories to ensure that reports in terms of Rule 13 are
furnished to the CPCB positively within one month or 30th April, 2019, for the period
the reports are due as per rules and not filed so far. CPCB may prepare Action plan
for submission of compliance state of PWM Rules by states/UTs". CPCB had prepared
a comprehensive format for the action plan for submission of compliance status of
PWM Rules by states/UTs and obtained detailed information from the States/UT
during the period 2019-21; and

‘aftayr wa=' udl ejE R, fewei-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
U/ Tel : 43102030, 22305792, A@HTEE/ Website . www.cpcb.nic.in
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WHEREAS, CPCB, subsequently, had directed SPCBs/PCCs to file Action Plan
(Form VI) in the prescribed format (Annexure 1) in the Annual Report submitted to
CPCB which included data related to plastic waste generated, collected and
processed (recycled, co-processing, road making, waste to oil); and

WHEREAS, incomplete/no information regarding Annual Report and Action plan for
year 2022-23 has been received from your office; and

NOW, THEREFORE, in view of above and in exercise of powers vested under Section
5 of Environment (Protection) Act, 1986 to the Chairman, CPCB, it is directed to submit
complete information for Annual Report for Financial Year 2022-23 on Implementation
of Plastic Waste Management Rules, 2016, as amended along with the Action Plan as
per prescribed format.

You are requested to take necessary action to ensure compliance of above direction

within 15 days of issue this direction.
) .
5 3|y

(Tanmay Kumar)
Chairman(,) |

Copy to:

1. Additional Secretary (CP Division) . For kind information please
Ministry of Environment, Forests & Climate
Change
Indira Paryavaran Bhawan, Jor Bagh
Road,New Delhi, 110003

@/lflcharge, IT Division . For uploading on CPCB
CPCB website

(Bharat Kumar Sharma)
\V _Member Secretary
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By Registered Post

p=
F. No. B-31011/BMW (14499)/2023/WMD-I '\ %5 27 ™ September, 2023
To,

M/s Belgaum Green Epvironment Management Put. Ltd.,
Sy No 29/2, Haryg6ppa Village,

uk, Belagavi District,

arnataka

Belagavi,

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986 AND SHOW CAUSE
NOTICE - THEREOF FOR IIMPOSITION OF ENVIRONMENTAL COMPENSATION

WHEREAS the Central Government has notified the Bio-Medical Waste Management Rules,
2016 and amendments thereof (herein after referred as BMWM Rules, 2016) in suppression of the
Bio-Medical Waste (Management & Handling) Rules, 1998, and amendments thereof, under the
Environment (Pratection) Act, 1986, ta improve the collection, segregation, processing, treatment and
disposal of the Bio-Medical wastes in an environmentally sound management thereby, reducing the
biomedical waste generation and its impact on the environment; and

WHEREAS Rule 5 of BMWM Rules, 2016 stipuldle duties of the operator of Common Bio-
Medical Waste Treatment Facility (CBWTF) to ensure treatment and disposal of biomedical waste in
line with provisions of said Rules; and

WHEREAS as per Rule 7 (1) of BMWM Rules, 2016, the bio-medical waste is required to be
treated and disposed off in accordance with Schedule | and in compliance with the standards
prescribed in Schedule Il of the BMWM Rules, 2016; and

WHEREAS Rule 14 (1) of BMWM Rules, 2016 stipulate that every authorized person is required
to maintain records related to generation, collection, segregation, storage, transportation, treatment,
disposal and or any form of handling of Bio-Medical waste in accordance with these Rules and
guidelines issued by CPCB”; and

WHEREAS the Hon’ble National Green Tribunal, in the matter of O.A. No. 710 of 2017 filed by
Shailesh Singh vide order dated 12.03.2019 directed “CPCB to undertake study and prepare a scale of
compensation to be recovered from violators of Bio-Medical Waste Management Rules, 2016. Hon'ble
NGT also directed that scale of compeisaiivn must be deterrent, rendering violation of Rules to be
non-profitable which should be adequate to remedy the situation”; and

WHEREAS Hon’ble National Green Tribunal in its order dated 15.07.2019 in the matter of O.A.
No. 710 of 2017, accepted Guidelines for “Imposition of Environmental Compensation Charges (ECC)
against Healthcare Facilities (HCFs) and Common Biomedical Waste Treatment Facilities (CBWTFs)";
and

WHEREAS the CBWTF namely M/s Belgaum Green Environment Management Pvt. Ltd., Sy. No.
29/2, Harugoppa Village, Saundatti Taluk, Belagavi District, Belagavi, Karnataka (the Unit) was
inspected by Central Pollution Control Board (CPCB) on 19.07.2023 wherein following non-
compliances were observed:

o7
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2. The Member Secretary . For kind information
Karnataka State Pollution Control Board,
Parisara Bhavana,1st to 5thFloor
49, Church Street,
Bengaluru — 560 001.

3, The Regional Director, : For kind information
The Regional Directorate
Central Pollution Control Board
1st & ?2nd Floars, Nisarga Bhavan
A-Block, Thimmaiah Main Road
7th D Cross, Shivanagar, Opp. Pushpanjali Theatre,
Bangalore =560 010.

L/‘Vc IT Division © For information and necessary
action

5. I/c Accounts Division + For information & for further
necessary action

— - T

(Bharat Sharma)
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